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No. D-1223.- Amendment in the "Commissioner of oaths (For the High Court) Rules, 2008" in
the Madhya Pradesh Gazette;

In exercise ofpowers conferred by Section 3(2)(a) ofthe Oaths Act, 1969, and Article 225 ofthe
Constitution of india, the High Court ofMadhya Pradesh, hereby, makes the following amendment in
the Commissioner of Oaths (for the High Court) Rules, 2008, namely :-

1. Proviso to Rule 16 (I) shall be deleted,

RAJENDRA KUMAR VANI, Registrar General,
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No.-1480-F-3-23-2019-XHI.- Consequent upon repealment, in its entirety, ofMadhya Pradesh
Vidyut Praday Upakram (AIjan) Adhiniyam, 1974 (No. 38 of 1974) by enactment ofMadhya Pradesh,
Vidyut Praday Upakram (Arjan) Nirsan Adhiniyam, 2019 (No.8 of2020), published in MadhyaPradesh
Gazette (Extra Ordinary) on dated 24th January, 2020, the following rules made under MadhyaPradesh
Vidyut Praday Upakram (Arjan) Adhiniyam, 1974 are hereby repealed in their entirety:-

1. Madhya Pradesh Vidyut Praday Upakram (AIjan), Sampathi Talika Niyam, 1974

2, Madhya Pradesh Vidyut Praday Upakram (Arjan), Dawe Niyam, 1980.

3, Madhya Pradesh Vidyut Praday Upakram (Arjao), Appellate Authority Niyam, 1988
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